RAJYA SABHA [12 MAY, 2000]

MESSAGE FROM THE LOK SABHA
The National Housing Bank (Amendment) Bill, 2000.

THE VICE CHAIRMAN (SHRI SURESH PACHOURI): Shri
Ramamuni Reddy. He is absent. Now, there is a message from the Lok
Sabha.

SECRETARY-GENERAL: Sir, I have to report to the House the
following message received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 120 of the Rules of
Procedure and Conduct of Business in Lok Sabha, I am directed to
inform you that Lok Sabha, at its sittmg held on the 12th May,
2000, agreed without any amendment to the National Housing Bank
(Amendment) Bill, 2000, which was passed by Rajya Sabha at its
sitting held on the 10th May, 2000."

'SHORT DURATION DISCUSSION

Government's Policy with regard to Jute and Jute Products-
’ Contd.

THE VICE CHAIRMAN (SHRI SURESH PACHOURI): Shri
Ramamuni Reddy. ‘ '

SHRI RAMAMUNI REDDY SIRIGI REDDY (Andhra Pradesh):
Sir, the jute sector has been playing an important roie in the economy of our
country, in general; and of the Eastern region, in particular. About four
million farmers, most of them small and marginal, are engaged in the
cultivation of jutc and masta and about two lakh workers are employed in
the jute mdustry.

There are 73 jute mills in the country, of which 59 mills are
situated m West Bengal, 3 each in Bihar and U.P., 4 in Andhra Pradesh and
one each in Assam, Orissa, Tripura and Madhya Pradesh. The Government
should fix a minimum support price every year, on the basis of the
recommendations of the Commission for Agricultural Costs and Prices, so
as to ensure a reasonable return to the farmers. - Export of jute goods during
1998-99 declined to 1.95 lakh tonnes valued at Rs. 628.92 crores, from
2.50 lakhs tonnes valued at Rs. 755 crores during 1997-98. There was an
overall decline in the export because of competition from Bangladesh
exporters.
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The Standing Advisory Committee set up under section 4 of the
Jute Packaging Material Act 1987 -~ which is compulsorily used in packing
commodities -- met on 7.4.1999 and 29.4.1999 in order to have a fresh look
into the present reservation order. All the relevant issues relating to the
future requirement of jute bags for packing different specified end-user
sectors were analysed under this Act. It is the responsibility of the
Government that the manufacturers of cement, sugar and fertilisers must
use jute bags, as per the recommendations of the Committee.

Mr. Vice Chairman, Sir, India has rejoined the International Jute
Organisation w.e.f. 23rd December, 1999. India's re-entry ito the
International Jute Organisation will strengthen India's efforts n increasing
the market size for its jute products, particularly, food grade jute bags and
other diversified jute products in the international market. India is also
expected to play a major role in the re-negotiation of mternational price for
jute products.

Finally, through you, Sir, 1 would lke to suggest to the
Government that the Textile Ministry should provile certain infrastructure
to the jute industry. Today, the farmers are facing financial problems; so,
the Government should have one National Jute Development Finance
Corporation and it should provide incentives for export of jute-made goods.
The present boards, that is, the JMDC and the National Council for Jute
Development” should be made stronger and adequate financial assistance
should be given to them. The Supreme Court has banned plastic-made bags
and other allied products. It should be implemented strictly, because only
then the jute industry will survive. Thank you, Sir.

SHRI PREM CHAND GUPTA (Bihar): Mr. Vice-Chairman, Sir,
historically jute has been known as "the golden fibre” from India. Perhaps,
the East India Company was attracted to West Bengal because of certain
commodities like tea, sikk from Bhagalpur, and malmal from Dhaka and, at"
the same time, the most important commodity which attracted them was
jute products. Jute cultivation and jute products have played an important
role not only in our national economy but also in the financial stability of the
entire North-East. The financial stability of the North-East depends on the
health and well-being of the jute industry. Eighty-three districts in  seven
States, West Bengal, Bihar, Assam, Orissa, UP., Tripura and Meghalaya
depend heavily on jute cultivation and jute products. It may be seen that just
12 districts of Bihar, West Bengal, Orissa and Assam produce 80 per cent

299



RAJYA SABHA [12 MAY, 2000]

of the total raw jute and the day-to-day life of the people in these parts of
the country depends on jute manufacturing. Four million farmers are
employed, in the sense they cultivate jute, in this industry. These are poor
farmers. They are not rich like the farmers in other States, who are
growing wheat, rice, etc.  Lakhs of people are, directly or indirectly,
employed i this industry. But it'is unfortunate that in spite of the fact that
it is important to our national well-being, the jute industry has always been
ignored.

Sir, it may be interesting to note that the jute production has been
declining since 1998-99. It declined by almost 5 per cent compared to
1997-98. The trend continues in 2000. Similarly, our exports have
declined. The internal offtake has declined. But nothing concrete is
coming from the Government side to find out what has gone wrong with
this mdustry. The industry attributes it to the cheaper import of raw jute
and jute products from Bangladesh to India as well as export of Bangladesh
jute products to the United States and other western countries. It is alleged
that the Bangladesh Government has heavily subsidised the -jute exports
from Bangladesh. [ don't know what our Government can do in this regard.
(Time Bell)...

Sir, please give me two more minutes. In addition to this setback
of decline in domestic demand, the situation has been further aggravated by
the recent order of the Standing Advisory Committee, which has
recommended further dilution of the existing Order by allowing packing of
foodgrains by S per cent and sugar by 10 per cent. The reason given is,
there is a strike in the jute industry. So, to pack this material, change in this
order is required. Sir, the whole world is adopting eco-friendly packing
alternatives, whereas we, even at the cost of our own industry, are trying to
harm the jute products, the jute industry and jute cultivation as a whole. Sir,
I would say that both the Government and the industry are to be blamed for
the situation; Government, in the sense, that no concrete efforts were made
by the Government to strengthen this industry; the industry, because they
never went in for modernisation and renovation.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. Gupta,
please conclude.

SHRI PREM CHAND GUPTA: Sir, I will try to finish it in two or
three minutes. As you know, I never speak out of context. But just give me
two minutes more.
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please.

SHRI PREM CHAND GUPTA: It may be of mterest to note that in
the Philippines, theré’ is a product called bamboo. The Government of
. Philippines helps the bamboo industry. And billions of dollars worth of
“bamboo furniture is exported from Philippines evere year. Another thing, a
very interesting thmg, to note is, banana leaf has got fibre value and the shirt
made from banana leaves is a part of the national dress of 'Phﬂlppmes Once
I had been to Paris, and was gomg round in the shoppmg area - just having
window - shopping, 1 found that YSL had introduced one of the best jackets
- of the year. That jacket was made of jute. Out of curiosity, I went inside. 1
wanted to see what was the price . You will be surpnsed to know that it
was three times more than the price of sik fabric. Sir, my submission is
that the Government should ensure and put in all efforts possible to explore
various avenues, new avenues, so that this industry can be saved from
crisis. Sir, ...(Interruptions)

THE 'VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now,
please conclude You have taken more than the time allotted to your party.

SHRI PREM CHAND GUPTA: Okay, Sir. I will try to finish it.
The IIT, Kharagpur, had published a report, a recommendatory report, n
February, 2000. I would appreciate if the hon. Minister will have a look at .
it and see if we can do something and contribute to the development of this
natural agro-product. Thank you,Sir.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Shri
Drupud Borgohain.

SHRI DRUPAD BORGOHAIN (Assam): Thank you very much,
Sir, for giving me a few siinutes.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): As per the
time allotment chart, your party has three minutes.

SHRI DRUPAD BORGOHAIN: Okay, Sir, I shall try to finish it
within the time limit.

SHRI N.R. DASARI: Sir, I rise not on a point of order, but-on a
pomt of justice. The gentleman who initiated the discussion is not present in
the House, and that party is also not interested. We ar¢ intérested and are
sitting so patiently. Can't you allow us a few more minutes?

301



RAJYA SABHA (12 MAY, 2000]

THE VICE-CHAIRMAN(SHRI SURESH PACHOURI): We go by
the time -allotment chart, and the time allotted for this discussion was
two-and-a-half hours.This chart was prepared according to the strength of
each party.

SHRI DRUPAD BORGOHAIN: Sir, I will try to finish it within the
time- limit. Jute is one of the major cash crops of India and our jute
industry is also one of the major industries of our country. But, nowadays,
unfortunately, the jute growers are facing a very serious problem and the
jute industry is also facing a serious threat.

Sir, the jute growing population is in a large number in Assam
because the jute is grown in several districts there. We know that
harvesting takes place in the months of May-July and then they become
ready for procurement. But, unfortunately, the jute growers do not get the
minimum price that they ought to get. That is the basic difficulty. Already,
the hon. Member, Dr. Das Gupta, has spoken about it. The jute growers
are being cheated by the people who are, actually, the speculators; they are
the dalals. These people are cheating the growers. Even though the Jute
Corporation of India (JCI) is there, and the Government also formulates the
support price, yet the JCI does not procure the jute in tlme As aresult, the
jute growers are left at the mercy of these persons who take advantage of
the situation. I request the hon. Mnister to look into the matter and see to it
that the JCI procures jute from the peasants in time and give them
continuous support. Secondly, there is another problem why the JCI is not
able to procure the jute in time. It appears that the JCI does not have the
money. As a result, they are able to procure jute from the field, and help
the jute growers. | have some . information which was shared in the other
House. It is that the procurement by the JCI is dwinding nowadays. In
1997-98, the jute procured by the JCI was 9,85,000 bales; but in 1998-99, it
procured only 13,000 bales. That is the situation. If the JCI is not able to
procure jute from the growers, what can it do? This should be looked into
the Minister so that the JCI can help the peasants.

Lastly, Sir, I also support what the other hon. Members have
mentioned that the jute industry should be protected by the Government.
The Government should take the decision so that the jute bags can be used
in different industries. And this way, they can help the jute industry,
because this industry employes a large number of workers; there are also
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indirect workers. If we do not protect the jute industry, if we do not
protect the jute growers, then, perhaps, the economy of this region will
collapse, and it will be a very difficult situation. So, I request the hon.
Minister to look into the matter and do something to protect the jute industry
as well as to support the jute growers. Thank you. *

'SHRI RAMACHANDRA KHUNTIA (Orissa): Sir, I am one with
other speakers who have already spoken about the jute industry, about the
plight of the jute growers and the workers and employees related with jute
industries. 1 belong to the Eastern part of India and I know the plight of the
jute growers in Orissa, West Bengal, Tripura, Andhra Pradesh and other
parts of the country. ‘

But I am sorry to say that although lakhs and lakhs of workers, jute
growers and around 6-7 States' interests are involved, the Government of
India is not very serious in resolving this issue. I am also very sorry to say
that the whole Eastern part of the country is neglected including the
North-Eastern part of the country. It is not a new thing. The total
mdustrial investment is only 6 per cent in the Eastern and North-Eastern part
of the country till today. As the issue is very important I think it may create
a very serious situation in the Eastern part of India if the Government does
not give much importance to this issue because jute growers and textile
industries are the mother industries of this country. If there was any
industry in the country before independence and before industrialisation, it
was the jute and textile indpstry. Both the jute and textile industries are in
the way of vanishing from the whole scene. The question is of using jute
bags. That is one point. But apart from using jute bags, some Members
have suggested here that this could be used for some other purpose. Since
many of the workers, of the Jute Corporate of India, the jute growers and
also the jute industries, are related in a way, the Government should find out
in which way there could be marketing and utilisation of jute and jute bags
so that these industries, workers and jute growers could be saved. As one
Member said, jute supporting price is one of the glaring examples because
the Government is always declaring jute supporting price at a later stage,
and the jute growers do not get the jute supporting price in time and it goes
to the middlemen. Jute Corporation of India is working well but for
purchasing jute they must have funds. In the Jute Corporation of India, the
workers are not getting wages. It is a public sector and a very important
sector dealing with jute growers, purchasing jute. So, I think the
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Government should allocate funds, give them funds to purchase jute in time.
Neither the jute growers are getting supporting price nor is the Jute
Corporation of India able to give them the benefit. Sir, | want to say one
. point here. Many points have been mentioned. I do not want to give more
statistics and take the time of the House. The question is of comparing jute
and polythene, whatever it may be. It has been said by the hon. Courts, by
the Government traders that the cement factories and other factories should
use jute bags more. But, in spite of the Government's order, the court's
order, that has not been done. There is a confusion in the minds. of the
people whether the Government is interested to implement the court order
or whether the Government is interested to protect the interest of the jute
growers, the employees and the jute industries or whether the Government
is only a silent spectator. If the Government is really interested, 1 will only
quote something. One piece of information I want to give. Mr. Gupta and
others from the Indian Institute of Technology, Kharagpur have done a
comparative study on jute and polypropylene in respect of their relative cost
and advantages. This report about a comparative study of polythene bags
and jute bags has been submitted to the Jute Manufacturing Development
Counclil, Calcutta and also to the Mmistry of Textile, Government of India.
This is a very, very important document. : .

“Jute is a natural product; it is bio-degradable; and it causes very little
environmental pollution.  Poly sacks impose heavy burden on the
environment. Jute sacks have a life cycle that begins with farming, a way
of life and a means of livelhood for about four million Indians. Poly sacks,
on the other hand, are derivative of oil, a non-renewable natural resource,
the exploitation of which has an opportunity cost for the future generations.
The number of reuses and effective life of a jute sack more than
compensate its weight and first-cost disadvantages compared to a poly
sack, when one considers the life cycle cost relative to the weight and value
of materials handled during the life time. Jute, thus, helps sustainable
development. Today, when the world is trying to evolve ways and means
for sustainable development, India has natural advantage in its jute industry,
that not only supports livelhood of millions of people, is environmental
friendly, but is also cost-worthy." So, i this report that has been submitted
by the Indian Institute of Technology, Kharagpur to the Jute Manufactures
Development ‘Council, Calcutta, they have made their observations and very
good recommendations on how it can be utilised and what the Government
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should do for the utilisation of these jute bags. In spite of these very -
interesting and useful recommendations made by a renowned institute, IIT,

Kharagpur, in spite of the court.orders as also the earlier directive of the
~ Government, why is the Government not interested in implementing it?

Some people say that it has also been published in the newspapers. It has
been said in explanation that people prefer these polythene bags and the
industrialists also prefer them. Do you think the Government should do
what some other people are preferring? The Government should have its
own policy. The Government should have its owndecisions which should
be implemented. These industrialists and factory owners are also directly or
indirectly connected with the Government. This Government has not done
anything that is favourable to anybody.  This Government decision has to be
implemented in the mterest of the jute growers, in the interest of -the millions
of workers, in the interest of the edstern pert of India as a whole because it

~ in, the eastern States and the State of -Andhra Pradesh where it is the

livelihood of millions of peoplet . The Government will not be committing a
crime if it does something in the-interest of the millions of these people in
the eastern part of India. If the Government is not doing anything, then the
people have every right to express their opinion and ask the Government to
explain as to why it is not implementing its own directive, the court order
and the Government orders. . In whose mterest is it? Is it in the interest of
the workers? Is it in the interest of the people living in the eastern zone? Is
it in the interest of the growers, living in the eastern States. The
Government's stand must be clear. .

I believe, the Minister of Textiles is very capable and efficient. He
can take the decision and implement it. e-After listening to all these problems
of the jute industry, if the Government takes a decision that is a permanent
decision, it will solve the problems relatmg to the jute growers, the

'emplqyees, the JCI and the jute growers of the eastern States particularly.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, the
Minister will reply. _ '
e Wi (of sl won) - AR Sy o, SE dSRR &
g F wReR 2 diferd 2 Tel § 9ga ¥ I AT dewd Y =€) S wew
e T € § 99 SR 3 A Ay FET e A IR e e v
o ger Ry Ty & weR v R & e @@ w1 A o @l wer
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IR PAf 3T Taversa D R Rice &) TRE S¢ & Ry § @ Gy &)
gel 9X HE T™T T the Government is not so serious in protecting the
interests of the jute growers and the jute industry. But, Sir, 1 assure the
august House that this Government is very serious to protect the interests of
the jute growers and the jute industry. The Government is committed
towards the’ poor jute growers, whether they are m West Bengal or Bihar or

Orissa. Suawras #eicy, ¥ 36 wRar &1 9 81 g W), o &% &R <f. R
TH S § wEr B - 7 e v e, o1 wm s Wi, R ek
WBR T GICHT T, PR FAcS § & 8N S¢ Tod 71 woed e fafds
FW I ST I HUES BT BT o9 A I AfeH ¥ gRT W=
TAIGe e B 8, el e @, 9 dfpT @1 qgE 7 99} &, ¢ o @
AT IURHAI, I S Wsae &1 R gog faeen afe ag w18 o ¥
WHR BIes | AHR ASeT a@ AR oA @ &1 avor b gaa! e
TE B & dies A S[¢ AR B o g B 9w se dav 9t Sangsar
WHR TIAT &1 TWPR M I IMeN da TR fbar ot e st #1
S Brel el <e, 99! R W e et ¥ e, R wIRa g8
A9 IR T @ R, 71 T woad F g & S e e $ e aeR
AAN L TWRHERAD EF Lo s g N agerft &
SAaTE. $ o FoE S RIS BRI € 98 B I @ o ¥ 7 99 ey
o B &, Aoud & o9 qou woR § Rea ¥ a9 S anE. ey
X & ¢ I @it & foag oml awf & o @R e e @) vAew A @
AP T AT |F | STTHEIE FRed, | (FEuE)... o @ B 33 g 3
I AR, TR TG GiEe N ddw areifiar St Y 9gd oS g W e
O gul & S 1T e @ smege & & T 87 Why has the
Government further diluted it? T84 S I8 4t F&1 & fHet o & gera 3
ITHY FE T4l SIFAR b B

st "oty areifean : §7 S 7 FE, oy Rers 3 oifvTg |

sft wrefier <on : E wE @ orewT &, N AR BRI g1 (

=ft dalw arifen - ¥ w1 w§ =@ &1 & [ have never mentioned
it. 3o el et & e war, # Far You have been misinformed. #7 #f
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e Jd & I A € pe1) oM TN I WA €, § 9 A9 oo B ang A
W & w9g F MG | gD TATHEA g8 B

ot .1, wgdd T L S @ Y Rar an
st Wty ameifean : &E a1 g9 SR R, e o R R

it wrefivm won ¢ < = W@ B R B FRfsd e e 2
AR SuETeRE o, STgegE i feen | o9 S 4B RTT AARTe Y o
W 100 Wi Fs U R PR T 20 e YA & faw wee ¥ AR
Freten a8 f T8 T 41 & PR g akw Oid o § gafo R ane
EaaeiEe A 20 Wi TaRffd) W i) Afvw W, ' gEer ge T8l
fpart 20 wiT g A f 78 o) A T Y A e v B wiéw
T 8 T8, HEde T @ T W, W oulE e s & sfew d w4
¥t o | S @ &1 AR @ @ A A AW HEde T o | TEH uES @
TR TS T3 | U 1995 F Ruwaw A gd ofR qd 1992 A Rt A g R w@
f 957 BW W S R W, T€ AW WG o7 v W 7 ki @ <a W
iR g ¥ > R qon PR F g AR o dogrt ofhmd @ ok @ Th
I ) RS od N WS TR §5¢ 91, 6 WIRA 75 TN &1,F9A R 4 W
75 BYIR TR YN Hws fBan | e @) o @ wiew Y| W], ¥ ug s
T 5 W T F ES oY, IRE 8 vHa @ 5 3us W a9 e,
ATHTFS §IF T & T WX Ty H e 58 e @ € wde O
w0 A R B T D R R T 1 gy aide ¥ 351 W w @
WOR! NRie & IRY e o @ &, I o W E iR TR & w1 I
# | W, T 9 e WeR ) baw 3o 5 ) deflee anwr @
& &1 TR urg T & A WIS B, B a1 B2 Ua AR o g e W Y
B & R g e Red @ v 2| W, o @ af, ¥ wowa § e
HEH $ agd 1 91 A Ae Ay IR g o 91 Y@ o R & e
T e AR IR 39 R B 9N N ¥ Rora R Y o Tg
R A IR TN w1 & K 39 R ¥ e AR a5 e 5
WD D qES AW B B W FEW| Ao W, Y@ Al g0 g9 www
aﬁmﬁﬁmaﬁmﬁﬁmﬂﬁ@mm@mﬁ%m@lﬁﬁ
HE U § b 7w 9w v fhar T v iR @ <er @) gom &
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WY, FOC USRI & B, ONIG § B, oy H B, 7oy oW 7 ¢, S # 21F g
W st ®e § 999! iR ¥ N o @ & iR &le 99, R A O
T 5 g fEaie ff S F/ R R smar? gufie R W SueET o,
T €1 5 Tarn T 5 sF-wEs e} Aer o S A 2, Afh o
TE Torht &1 T WE F ATEES AR Fwem Ter R F1E e Y qadTe d
BN, URe § 81T, AfPbT U8 9IS 7 &1 Minutes are issued under a signed
covering letter of the officer concerned with the approval of the Charman.

gafee ¥ o o € 5 G o ¥ o) 99 FE &, 9% e g ) oAt b
B9 TIFQC PX I D Al DU & T BT Aol T g o wHT T
WD P, 75 R & | ugd 14 R N, v ar A9 KT N W, gofeae g2
SEE B man g8 f 3o o R e W, ' | e gt B
IR Ao 3 SR 7 F iy T e & W, S gad & 9 39
PR B IO PP SHST BRGSO TN WHR S A FHIRN
Bl (emEuT)...

sfl dalw e ¢ o o A §, 9@ W & @1 €1 16 I @Y
3y Ve st 2 € 6 75 R wEe g8 | a8 e ane W9 2 23
AF F et g% 75 RT T | v Fogow # Tt @ @ 3y 3w guR
B o] 75 7 a1 €Ul Ay w R 75 R 9% govm e A
Y @ 7 R ¥ vaEE @ | gEt A e BT Y org w7 £ 19 s
@ el ey 0 € % 99e @ TP 284,000 979 1 91 R 2,138,000
TATg B gt o1 gRATOT &7 1,43,000 T HIST AT IEH 1,27,000 19 3 TP
| & goT ol Un WamE. &7 1,73,000 HT TAIBIA o1, 1,.60,000 IHHT 19
I TS TS B gD A1 AUST TSI 30 T 7% A n Al ¥ weew g
1,11,000 &7 BIET MBI o7 oAfp T8 TEHrar ot Wl &% 78 ¥ &< |
o & A g1 gd. # RO Rl @) A gafaw A e ¥ gt @)
amad g1 Remet TTor RA T €, gwRhC # aw wE wrear o) § wreh siwa
o R arga o1l Wi B 9 Aa o e WA T8 g5 | I R FE
faan ReraR ok wadt & olk A= A of g1 B b T8 v 21 gwfew g
v Bfee & 72 w57 g gF. o wiu @) o ww o @ R ofhRE @
o fasan, wgee @) fagst wva & g oft srrade ww AR

308



-[12 MAY, 2000] RAJYA SABHA
7.00 P.M. ‘

st @reflere o A W) el A & E oo w8 @ €&
.. (FauT) ... ,

SuguTea (i |¥m 9=9d) ;a9 R R ve AR RBR ¥ i
g oo |

sft wreflRmm won : B e 3 oot wee aftw o @ SR
B e ww 81 TR B A w1 SR A S gEe o j9 §
TP @ 9N SN of ¥ ST W sara DR ¥) Red & ar # o =N
AR E W, G F aR T AW, & IR F I I wa ¢ o @ W A
R 3R B S HAE. T FOH W 8, THS IR F A 98 dgaa) | THH
g™ & a5 99 R F g1 om 737 iR R o R v g1 & 8 s
=g - [JRAis a private, registered body and the Chairman of the IJRA is
the nominee of the Indian Jute Mills Association and the IJRA has also a

large number of adfinistrative staff. Sir, IJRA is not a Government
body ... (Intervuptions) ...

DR. BIPLAB DASGUPTA: All the money comes from the Central
Government.

SHRI KASHIRAM RANA: But, it is not a Government
body... (Interruptions)...

SHRI MANOJ BHATTACHARYA: It is being funded by the
Government... (Interruptions) ...

DR. BIPLAB DASGUPTA: Is not 1JIRA your responsibility?
... (Interruptions) ...

.SHRI KASHIRAM RANA: No, no..(Interruptions)...The

Government accepts- the responsibility so far as the jute growers are
concerned... (Interruptions) ...

DR. BIPLAB  DASGUPTAI am talking about
LJRA... (Interruptions)...

SHRI KASHIRAM RANA: It is our commitment to give
remunerative prices to our jute grower. It is our
commitment... (Interruptions)...
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T \ES 5 I g IS ¥+t SE Jguie BIENE FRUNIE &
IR 'Y gere | 98 Yera 9 feiie @ 9o €S9 W ' @ER B
AR . R O A TH-HSe BT A0 B | gH-hee A T STAU-fHA T g
vog Y @ 31 ) SEadibeyT Woee § 3UY 3PSl e Bed B Red
T g0 fFar &) '

T $S! & B THH AR e [Ba1 € 9N FEl W BEl | FR
P FR T R § 5w e wechE # ' R ot W wd § sehm
a) Mmistry of Textiles is considering one more proposal regarding the:
Technology Mission on Jute. 8 9 &9 &< & &1 79 yoR I g4 Tarairil
e o BeT g P & SH R § ' el AT 4 §e & AR # of
ardl R ox @ #1599 g @ S fieeT ag er 3t fenm)

AR 3R N IR wiEEl F Aot A gw W e & @y § op aw
YT T TIEA § TP @ BID Fg W S YD HIER BT Sl SIFg T
T e IR F & 99 o = R Y we B T 9 oo, o =T
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DR. BIPLAB DASGUPTA : 1 would like to seek only one very
small clarification. Shri BP. Singhal has very rightly said that m order to

secure the future of the jute industry, diversification is required. I agree with
him. But diversification cannot come about without research. We do not
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have enough research capabilities in the country, However, whatever is
there, it is with the IJIRA; IJIRA is one of the major organisations for that.
It can be a private registered body, but almost all'its money comes from the
Government. You cannot consider it as a private body. If it had been just a
private body, the matter had gone to the court. They have not accepted that
IJRA is a private body. It is badly managed. You cannot evade your
responsibility with regard to the IJIRA. I say, itis a private body. You
will have to say that we give money to this body. If- IJIRA does not work
properly, you must give them notice. You should give them notice. You
must ask them to mend their ways and not run the organisation by way of a
show-cause notice. Research is something creative. I would request you
please do not evade your responsibility with regard to 1JIRA

SHRI T.N. CHATURVEDI : The Mmister will ensure that the
money that is meant for IJRA is spent properly.
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sff ey I - O ¢, ofe oo aw afewt

il TrflRm won - W, AR O ot A S YR @ ff swer o
4 T gretelt gweiiie ft v R €1 My Ministry will keep the suggestion
mn mind.
, DR. BIPLAB DASGUPTA: Your order specifically mentions,
"strike." This order has been issued becuase of the strike. If the strike
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ends, there is no -order. You should withdraw the order as soon as the
strike is over. You cannot continue with it.

SHRI T. N. CHATURVEDI: It is a time-bound order

Suyavrega (3ft g quhl) - Feuefae o9 WA g5 | o |e DY
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The House then adjourned at seven minutes past seven of the clock till
eleven of the clock on Monday, the 15th May, 2000
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